/> O.A. Na. 371 of 2012

Pragan Ko Dash . .. . . Applicani
Ve
Ugion of India & O . . Respoudents

Order dated: 10.082012

CORAM: -
Hon'ble Shn ' R Mohapatra, Member {Admn. )
Hon ble Sho AL K. Patnark, Member{fudl )

Heard Mr B P Rahah, Ld. Counsel for the
applicant and Mr. S Bark, Ld. Addl Standng Counsel
appearing, {or the Respondents, on whom a copy of this O A
has already been served
2. Appheant, who 15 working as Casual Labourer
smee 01.01.2000 under Cuttack Sub-Curele of the AS1, has
fled this O A with the following prayers:

~“{1) tor pass appropriate orders directing the
departmental respondents to consider the
case of the apphcant to grant temporary
status to him and to regulanze his services
and to extend all the service and
consequential  benefits to which he 13
enfitled to with effect from the date of
enjoyment  of such  bemefit by s
cotleagues.
{11} to pass such other order.......
3. During the course of heanng for adevussion, Ld.

Counsel for the applicant submitted that the representations

filed by the applicant vide Annexure-A/7 senes are ‘stul

pending, ‘{/




$.

snee the representabions of the apphicant under
Annexure-8/7 SPI0S Je _éiﬁga,if-_‘f}, o b E“'ﬁfii.(.im,g A i‘i%-?VE'S‘.Q ‘u:/{rd

{ V¥ ) Yoo aye st ey by ¢ .Y 3
L. Counsel tor the partres and without gomg mto the ment of

[

the case, we direct the Respondents to consider the same and

of copy of this order It 1 further directed that no coercive
action shall be taken agsinst the apphicant, if he is stifd
working, til the disposal of the representation.

3. With the above ohservation and direction, the
A stands disposed of

fi. Send copy of thes order o the Respondents.

(fopies of this order be also handed over to the Ld. Counsel
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